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PUBLIC NOTICE
Notice is hereby given that Mrs. Sarlaben
Natwarlal Desai and Mr. Natwarlal Bhaktidas
Desai was the owner of Flat No. 53/B
thereafter Mrs. Sarlaben Natwarlal Desai
died on 15/04/2009 leaving behind following
legal heirs namely (1) Mrs. Jyoti Jayesh
Vora, (2) Mrs. Kamini Anand Vora and (3] Mr.
Hemant Natwarlal Desai and now the said
Flat is standing in the name of Mr. Natwarlal
Bhaktidas Desai, admeasuring 845 square
feet Super Built-up area in the building
known as Charkop Kesari Co-operative
Housing Society Limited situated at Plot No
237, RDP-6, Charkop, Kandivali {West),
Mumbai — 400 067 (the said Flat) and also
holding share certificate No. 19 bearing
Distinctive nos. 91 to 95 (the said Shares)
issued by the Society.
Any person or persons having andfor
claiming to have any right, title or interest in
the said Flat and Shares by way of sale,
Agreement for Sale, Mortgage, Lease,
Tenancy, charge, lien possession, right of
way andfor in any other manner
whatsoever shall intimale the undersigned
in writing to ADV. RASHMI PARMAR,
having address at office 201, Navkar Girija
Sadan, Babai Naka, L.T. Road, Borival
(West), Mumbai 400 092., by Registered
A.D., within 7 (Seven) days of the
publication of this public notice together
with the supporting documents, failing
which, it will be presumed that no
person/persons has/have any such claim or
the claims, if any, same have been waived.
Date:02/08/2022
Place : Mumbai
Sd-“'
MRS.RASHMI PARMAR
ADVOCATE HIGH COURT

PUBLIC NOTICE

Notice is hereby given that originally, Mrs
Bhanumati Satyavijay Patil was the sole
and absolute owner of the property being
Flat No. A-701 adm. 742 sq. ft. built up
area, Florence CHS Ltd., Mithaghar Road
Kandarpada, Dahisar (West), Mumbai
4000868, The said Bhanumati expired on
3/3/2019 upon which by and under a Deed
of Release Dated 19/7/2022 entered into
belween the Releasors (1) Satyavijay S.
Patil (husband), (2) Ratnaprabha N.
Chavan (married daughter) and (3) Vilasini
K. Mali {(married daughter) of deceased in
favour of Release Mr. Milind S. Patil {son)
of deceased and registered with the Sub-
Registrar Borivali under Sr. No. BRL-
2/9440/2022, the said Releasors have
released all their 75% undivided share and
right in the said flat in favour of the
Releasee and as such my client Mr. Milind
S. Patil has now become the 100% sole
owner of the said flat

Any person having any claim or objection
in respect of the above mentioned flat or
transaction is hereby required to make the
same known in writing to the undersigned
at his office at 8/8B, C-Wing, Vrindavan
Building, Umeda Ashram Road. Behind
Pantaloons, Borivali West, Mumbai
400092, within seven (7) days from the
date hereof failing which any such claim or
objection shall be considered as waived or

abandoned Sd/- Shreyas K. Vyas
Advocate High Court

Place: Mumbai Date: 02/08/2022

) ]
MUKTA ARTS LIMITED
CIN:L92110MH1982PLC028180
Regd. Office : Mukta House,Behind
Whistling Woods Institute, Filmcity Complex,
Goregaon (East),Mumbai- 400 085.

Tel. No. (022) 33649400;

Fax No. (022) 33649401,
Website:www.muktaarts.com

NOTICE

Pursuant to Regulation 29 read
with Regulation 47 of SEBI
(Listing Obligations & Disclosure
Requirements)Regulations,
2015, notice is hereby given
that a meeting of the Board of
Directors of Mukta Arts Limited
will be held on Tuesday,
9" August, 2022 at 3.30 pm
through Video Conferencing
(VC) or Other Audio Visual
Means (OAVM) to consider,
approve and take on record the
Unaudited Standalone and
Consolidated Financial Results
of the Company for the gquarter
ended 30" June,2022.

The said information is also
available on the Company's
website at www.muktaarts.com
as well as on the website of
the stock exchanges at
www.bseindia.com &
www.nseindia.com.
By the Order of the Board of Directers
For Mukta Arts Limited

Rahul Puri
Managing Director
DIN:01925045

Place : Mumbai
Date : 01.08.2022

PUBLIC NOTICE
All concerned are hereby informed that
land bearing Survey No. 24, Hissa No. 2
area 0-40-0, pk. 0-05-0 situated at
revenue Village Girij, Taluka Vasai,
District Palghar is owen and possess by
my client SMT ANGELIN GEQORGE
VELSO and others residing at LEENA
SMRUTI, LEVDI NAKA, BANGLI
GANNAKA ROAD, KHARBHAT, TAL.
VASAL, DIST. PALGHAR 401201
intends to developed the aforesaid
praperty.
Any person/s having any claim, right
interest & benefits of whatsoever nature
over or against the abovesaid property.
isfare required to intimate to me, in
writing, alongwith duly certified copies of
documents or writings, based on which
such alleged claim or right rests or such
objection/s isfare staked, within 14 days
from the date hereof, failing in which, it
shall be deemed that such alleged
right/s, claim/s, is/are not at all existing
and/or waived and my client ignore the
same and go ahead with the procedure
required for development.
Sd/-
S. J. D'costa,
Advocate High Court
BLESS ALL, Lawrence Shapping Center.
1 Floor, Vasai Road (W), Dist. Palghar
401202,

L] L] L] L]
Rapicut Carbides Limited
Regd. office : 119, GIDC Industrial Area, Ankleshwar - 393002 Gujarat
Tele : 7573022016/7622002203  CIN : L28910GJ1977PLC02998

Email ; investors@rapicutcarhides.com  Website : www.rapicutcarhides.com
NOTICE is hereby given that the 45th Annual General Meeting ('AGM’)
of the Members of the Company will be held on Tuesday, August 30,
2022 at 12:00 noon through Video Conferencing ('VC’) / Other Audio
Visual Means ('OAVM’), in accordance with applicable provisions of
the Companies Act, 2013 and in compliance with the procedure
prescribed in General Circular No. 20/2020 dated 5th May, 2020 read
with General Circular No. 14/2020 dated 8th April, 2020, General
Circular No. 17/2020 dated 13th April, 2020, General Circular No.
02/2021 dated 13th January, 2021, General Circular No. 19/2021
dated 8th December, 2021, General Circular No. 21/2021 dated 14th
December, 2021 and General Circular No. 2/2022 dated May 05, 2022
issued by the Ministry of Corporate Affairs and Circular no.
SEBI/HO/CFD/CMD1/CIR/P/2020/79 dated May 12, 2020 read with
Circular No. SEBI/HO/CFD/CMD2/CIR/P/2022/62 dated 13th May,
2022 issued by the Securities and Exchange Board of India.
The Company is pleased to provide to the Members facility to attend
AGM through VG / 0OAVM and exercise their right to vote at the AGM by
electronic means through remote e-voting prior to the AGM and
through e-voting system during the AGM.
Electronic copy of the Annual Report 2021-22 including the Notice of
AGM which includes the process and manner of attending the AGIM
through VG / OAVM and e-voting will be sent in due course to all the
Members whose e-mail addresses are registered with the Company /
Depasitory Participants ('OPs’). The Annual Report including the
Notice of AGM will also be available on the Company’s website at
www.rapicutcarbides.com and website of Stock Exchange at
www.bseindia.com.
The Members holding shares as on Tuesday, August 23, 2022 (cut-off
date), including those who will not receive electronic copy of the
Annual Report due to non- availability of their e-mail address with the
Company /DPs, can exercise their right to vote by electronic means by
following the instructions that will be given inthe AGM Notice
The Members who have not registered their e-mail addresses and/or
not updated their mohile number, PAN and bank details are requested
to register/update them with the Company/DPs to receive e-
communication fromthe Company following below process :
I Members holding shares in physical mode are requested;

to update mobile number, E-mail address, PAN and bank details on

the Company’s Registrar and Share Transfer Agent's website:

https://web.linkintime.co.in/EmailReg/Email_register.html by

selecting Company's name.
I Members holding shares in dematerialised mode are requested;

to register / update E-mail address and mobile numbers with their

relevant DPs where Demat Account is maintained in addition to

facility of registration of E-mail address, PAN and Bank details at

above mentioned website of Registrarand Share Transfer Agent.
For Rapicut Carbides Limited

Date : 01/08/2022 Komal P Soni

Place : Ankleshwar

Company Secretary

PUBLIC NOTICE

The Notice is hereby given for Lost of agreement of Flat B-2/F12, Darshan “B” Building C.H.S.
Ltd. Achole, Opp. Railway Station, Nalasopara (East), Dist. Palghar - 401209. The said flat’s first
agreement between M/s. Ami Construction Company and Mr. P.Vijayan dated on 06/01/1979
and duly registered dated on 08/01/1982 vide Receipt No.PR-5-82 was lost by the Mr. P. Vijayan.
According to police complaint were duly filed and to complete the requirement, paper notice is
being issued anybody, corporate, personal institutional, bank if they have any claim or objections
any sort of claimpls contact me with authentic legal proof within 14 days from the day of notice
publication. Failing which it will be presumed that there is no claim and clear title certificate of said
flat will be issued to my client shall further proceed and complete all the requirements. Such claim
and objections received thereafter shall be deemed to have been waived. Sd/-
ADV. BIPLAV SINGH

Bhaskar Building, Lawyer’s Chamber, 2" Floor, A.K. Marg,

Bandra (East), Mumbai - 400051. Contact: 9323172830.

PUBLIC NOTICE

Notice is hereby given that the following Share Certificates for 700 Equity Shares of Rs 2/-
(Rupees two only) Folio No. RO000585 of Housing Development Finance Corporation
Limited, having its registered office at 5th Floor, Ramon House, H.T. Parekh Marg, 169,
Backbay Reclamation, Churchgate, Mumbai, Maharashtra400020 registered in the name
of Ratilal Nanalal Dalal have been lost. Dalal Pramodkumar Ratilal has applied to the
company for issue duplicate certificate. Any person who has any claim in respect of the
said shares certificate should lodge such claim with the company within 15 days of the
publication of this notice.

. i Distinctive Distinctive
Folio Certificate No No (From) No {To) No. of Shares
RO000585 12431 17077271 17077970 700
Place : Mumbai
Date : 2i8/2022
Sdi-

Dalal PramodKkumar Ratilal

Public Notice

TO WHOMSOEVER IT MAY CONCERN
This is to inform the General Public that following share certificate of GODREJ
CONSUMER PRODUCTS LIMITED having its Registered Office at Godrej One, 4th
Floor, Pirojshanagar, Eastern Express Highway, Vikroli E, Mumbai, Maharashtra,
400079 registered in the name of the following Shareholder/s have been lost by them.

Folio Mo | Cerlificate | Distinctive NO | Qty | First Holder Second Holder
No
AQDB438 | 533275 67271865- 360 |ATISH ASHOKBHAI [ KANAL ATISHBHAI
67272224 DALAL (Deceased) [DALAL
7026311 [737748002-
737748361 360

The Public are hereby cautioned against purchasing or dealing in any way with the
above referred share certificates.

Any person who has any claim in respect of the said share certificate/s should lodge
such claim with the Company or its Reqistrar and Transfer Agents Link Intime India
Private Limited 247 Park. C-101. 1st Floor, L. B. 5. Marg, Vikroli (W) Mumbai-400082
within 15 days of publication of this notice after which no claim will be entertained
and the Company shall proceed to issue Duplicate Share Certificale/s

Place : Mumbai
Date : 02/08/2022

Name of Shareholder / Legal Claimants:
KANANBEN ATISHBHAI DALAL

E-TENDER NOTICE 8 FOR 2022-2023
Online Tender in B-1 & B-2 form are invited for the following Works
ks Name of Work A
Construction of PUCCA road (cement concrete road & bitumen road)
l@lJamb-Ja_\gaon Dist. Satara. 1,88.80,316k) 10 Months
2 |Construction of Compound wall & office building at Ausa Dist. Latur 54193241 | 6 Months
3 [Construction of Compound wall & office building at Daryapur Dist. Amravati| 79,22.478/- | 6 Months
Providing Additions & Alterations to ground floor finance branch at main £2.49.09 |  Months
building & HO annex building first floor EST branch, Gultekdi, Pune. e
(Construction of PEB shed of 10 mtr height for C & G Yard with ancillary |
i works at Jambargaon Dist :- Aurangahad 45061661 | G Months
Supply & Installation of 2 Nos of 5 TPH Cleaning & Grading machinery B-2 tender
b at Jambargaon Dist. Aurangabad form | 9 Months
7 [Providing M&R Work for Colouring to Wh. BLDG at Baramati Dist. Pune | 20,67.303 | 3 Months
Supply, installation, testing, commissioning, stamping of 60 MT capacity
8 |pit less type electronic lorry weighbridges including electrical works B2 tender | 4 pgnih
at Padoli, Dist. Chandrapur form
The are available from 02/08/2022 on ww s arization-Co-
o Chairman & Managing Direct
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LIC HOUSING FINANCE LIMITED
Llc HFI‘ Mumbai Back Office

LIC HOUSING FINANCE LTD

LIC HOUSING FINANCE LTD., hereby brings to the notice of general
public and LICHFL customers that our Nallasopara Office situated at
address as under:
LIC Housing Finance Ltd.
101-105 Shripal Plaza, 1" Floor, Opp. Railway Station, Above HP
Gas Agency, Nallasopara (West), District Thane 401203
The above office will cease its operations w.e.f. 01/10/2022. All customers
who have availed loan from Nallasopara Office can now contact our Dadar
Customer Service Centre for future servicing of loans.
New Address: LIC Housing Finance Ltd.,
103, Raj Guru Apartment, Kamal CHS Ltd., Baburao Parulekar
Road, Behind Dadar Police Station, Dadar (West) Mumbai-400 028
Contact No : 8369996458 Sdr-

Manager (Operations)
LIC Housing Finance Ltd. , Mumbai Back Office

PUBLIC NOTICE

- SUMIT WOODS LIMITED

CIN : L36101MH1997PLC152192

Regd. Office : B-Wing, Office No. 1101, Opp. Reliance Office,

Express Zone, W. E. Highway, Malad (E), Mumbai-400097.

Tel.: +91 022 28749966 / 77 Fax : +91 022 2874 3377
Website :www.sumitwoods.com E.: cs@sumitwoods.com

& R OU
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NOTICE

NOTICE is hereby given pursuant to Regulation 29 read with Regulation 47 of the
SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015 the
Meeting of the Board of Directors of the Company is scheduled to be held on
Wednesday, August 10, 2022, inter-alia, to consider and approve the Un-Audited
Financial Results for the quarter ended June 30,2022

The said notice may be accessed on the Company's website at www.sumitwoods.com
and onthe stock exchanges’ website at www.nseindia.com.

For SUMIT WOODS LIMITED
Sd/-
Bhushan Nemlekar

Whale-time Director, DIN : 00043824

Place : Mumbai
Date : August 01,2022

ELCID INVESTMENTS LIMITED

CIN: L65990MH1981PLC025770
Registered Office: 414, Shah Nahar (Worli)
Industrial Estate, B-Wing, Dr. E. Moses Road
Worli, Mumbai - 400018 Fax: 022-6662 5605
ELCID INVESTMENT LIMITED Tel.:022-6662 5603, 022-6662 5604
email;_vakilgroup@gmail.com Website: www.elcidinvestments.com

NOTICE

Notice is hereby given that the Board of Directors of Elcid
Investments Limited shall meet on Tuesday, 9th August,
2022 at the Registered Office of the Company to consider
and take on record, the Un-Audited Standalone and
Consolidated Financial Results for the first quarter ended on
30th June, 2022 ifany,

Details of the notice is also available on the website of the
Company www.elcidinvestments.com and Stock Exchange
www.bseindia.com

By order of the Board
For Elcid Investments Limited

varun VaRIT

Chairman
DIN: 01880759

Place: Mumbai
Date : 1st August, 2022

FORM B
PUBLIC ANNOUNCEMENT
(Requlation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process)
Regulations, 2016)

FOR THE ATTENTION OF THE STAKEHOLDERS OF

SALASAR ENTERPRISES PRIVATE LIMITED

SLNo PAATICULARS DETAILS
1. |Name of corporate debtor Salasar Enterprises Private Limited
2. |Date of incorporation of comorate dedtor |13 th Anl, 2004

3. [Authority under which corporate debior
is incarporated /registered

Registrar of Companies- Mumbai, Maharashtra

4. |Corporate laentity Ma. / Limited Lizbility [ U45100MH2004PTG145669

Identification Mo. of corporate debior

5. |Address of the registered office and
principal office {if any) of comorate
debtor

A7 607, G th Floor, Express Zone,
Western Express Highv ear Pate
Aluminium, halad East, Mumbai — 400097

6. [Date of closure of Insolvency 12/04/2021
Resolulion Process

7. |Liguication commencement date of 29 /07,2022
corporale debior

8. |Mame and registration number of the Ms. Mishi Jain

insolvency prolessional acting as
liquidator

IBEIIPA-001/P-PO1662/2018-20/12664

9. |Addres:
registered

Ms. Nishi Jain

A102, Krishna Tower . Ashok Magar
Kandivali East, Mumbai- 400 101
Email id: csnishijain@gmail.com

and e-mail of the liquidator, as
with the Board

10, |Address and e-mail to be used for
correspondence with the liquidator

11 Friends Union Premises, CSL, 2 ND Floor,
227, PD.Mello Road, Fort, Iumbal- 400 001
Email id: csnishijaingogmail com

17 |Cast date for submission of claims 02/09/2022

Notice s hereby given that the National Company Law Tribunal {Mumbai Bench) has ordered the
commencement of liquidation of the Salasar Enterprises Private Limited on 29th July, 2022.

The stakeholders of Salasar Enterprises Private Limited are hereby called upon to submit their

BEFORE THE NATIONAL COMPANY LAW TRIBUNAL MUMBAI BENCH,
MUMBAI - COURT-V COMPANY SCHEME PETITION N0.138 OF 2022
IN
COMPANY SCHEME APPLICATION NO. 40 OF 2022

againstitem No. 10

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submitthe claims with the proofin person, by post or by electronic means.
Submission of false or misleading proof of claims shall attract penalties

Sd/-

Ms. MishiJain

IN THE MATTER OF SECTION 230 TO 232 READ WITH SECTION 66 OF
THE COMPANIES ACT, 2013

AND
IN THE MATTER OF THE SCHEME OF ARRANGEMENT AND
AMALGAMATION BETWEEN

VARAHAGIRI INVESTMENTS & FINANCE

PRIVATE LIMITED (“TRANSFEROR NO.1")
AND

BAY SIDE EXPORTS PRIVATE LIMITED (“TRANSFEROR N0.2")
AND

COLONNADE HOUSING PRIVATE LIMITED (“TRANSFEROR ND.3")
AND

BRINDABAN AGRO INDUSTRIES

PRIVATE LIMITED (“TRANSFEROR N0.4")
AND

BRINDABAN LAND DEVELOPMENT

PRIVATE LIMITED (“TRANSFEROR N0.5")
AND

R.B.R. CONSTRUCTIONS PRIVATE LIMITED (“TRANSFEROR N0O.6")
AND

GSTAAD TRADING COMPANY

PRIVATE LIMITED (“TRANSFEROR N0.77)
AND

PENINSULA ESTATES PRIVATE LIMITED (“TRANSFEROR N0.8")
AND

R. RAHEJA PROPERTIES PRIVATE LIMITED (“TRANSFEROR NO.9")
AND

MATSYAGANDHA INVESTMENTS AND FINANCE

PRIVATE LIMITED (“TRANSFEREE")
AND

THEIR RESPECTIVE SHAREHOLDERS
VARAHAGIRI INVESTMENTS & FINANCE

PRIVATE LIMITED & ORS. ...PETITIONERS

Company Scheme Petition No.138 of 2022 filed under Sections 230 to 232
and 66 of the Companies Act, 2013 presented by Varahagiri Investments &
Finance Private Limited (*Transferor No.1"), Bay Side Exports Private
Limited ("Transferor No.2"), Colonnade Housing Private Limited
(“Transferor No.3"), Brindaban Agro Industries Private Limited (“Transferor
No.4"), Brindaban Land Development Private Limited (“Transferor No.5"),
R.B.R Constructions Private Limited (*Transferor No.6"), GSTAAD Trading
Company Private Limited (“Transferor No.7"), Peninsula Estates Private
Limited (‘Transferor No.8"), R. Raheja Properties Private Limited
(“Transferor No.9") [Transferor Nos.1 to 9 are collectively referred to as
‘Transferor Companies’], and Matsyagandha Investments and Finance
Private Limited (“Transferee Company”) on May 13, 2022 for sanctioning of
the Scheme of Arrangement and Amalgamation between the Transferor
Companies and the Transferee Company and their respective
shareholders, was admitted by the Hon'ble National Company Law
Tribunal, Mumbai Bench on July 19, 2022. The captioned Petition is fixed
for hearing before the Division Bench of the National Company Law
Tribunal, Mumbai Bench on August 29, 2022 at 10.30 a.m. or soon
thereafter.

Dated this 29th day of July, 2022
FOR & ON BEHALF OF ALL THE PETITIONER COMPANIES

Sdi-
AUTHORISED SIGNATORY

Liquidator for Salasar Enterprises Private Limited
IBBI/IPA-001/IP-P01662/2019-20/12664

Date: 01st August, 2022
Place: Mumbai

claims with proof on or before 02nd September, 2022, tothe liquidator at the address mentioned |

MARKSANS PHARMA LIMITED

CIN: L24110MH1992PLCOGE364
Regd. Office: 11" Floor, Grandeur, Veera Desai Extension
Road, Oshiwara, Andheri (Weast), Mumbai - 400053,
Phone: 022 4001 2000; Fax: 022 40071 2011
Website: www.marksanspharma.com
E-mail: companysecretary @ marksanspharma.com
NOTICE TO SHAREHOLDERS
Transfer of equity shares of the Company to
Investor Education and Protection Fund (IEPF)
Shareholders are hereby informed that pursuant to the provisions
of Section 124& 125 of the Companies Act, 2013 read with
Investor Education and Protection Fund Authority (Accounting,
Audit, Transfer and Refund) Rules, 2016, as amended,
(hereinafter referred as “the Rules™) those who have not en-
cashed any dividends declared by the Company on or after FY
2014-15, their unclaimed dividend for FY 2014-15 and their
shares in which dividend remains unclaimed for seven
consecutive years on the ensuing due date i.e. 3@ November,
2022 would liable to be transferred to IEPF Authority.
In compliance with the Rules, Individual notices has been sent
to all the concerned shareholders whose shares are liable to
be transferred to IEPF as per the Rules for taking appropriate
action(s) on or before 2" November, 2022 failing which
the shares will be transferred to IEPF in adherence to the
procedures prescribed in the Rules. The Company has also
uploaded full details of such shareholders on its website at
http://marksanspharma.com/shares-liable-for-transfer-to-iept.html
In this connection, concerned shareholders may please note
the following:
= In respect of the shares held in physical form which are
liable to get transferred to the |IEPF, the Company would
issue duplicate share certificate(s) in lieu of the original
share certificate(s) held in your name and then inform to
the Depository by way of corporate action to transfer your
shares to the IEPF Authority. Upon issue of such duplicate
share certificate(s), the ariginal share certificate(s) which is
registered in your name would stand automatically
cancelled and be deemed non-negotiable.
= In respect of the shares held in demat form which are liable
to get transferred to [EPF, the Company would inform to the
Depository by way of corporate action to transfer your shares
to [EPF Autharity
In the event valid action(s) is not received on or before
2" November, 2022, the Company shall, with a view to comply
with the requirements of the Rules, transfer the unclaimed
dividend amount and the corresponding shares to IEFPF, as per
the procedure stipulated in the Rules, without any further notice.
Please note that no claim shall lie against the Company in
respect of unclaimed dividend amount and shares transferred
to IEPF Authority. Shareholders may note that both unclaimed
dividend amount and corresponding shares transferred,
including all benefits accruing thereon, if any, can be claimed
from IEPF Authority, by making an application in Form IEPF-5
online and send the physical copy of the same duly signed (as
per registered specimen signature) along with requisite
documents enumerated in the said Form IEPF-5 to the Company
at its Registered Office or to M/s Bigshare Services Private
Limited, RTA of the Company.
For any queries on the above matter, shareholders are
requested to contact the Company’s Registrar and Share
Transfer Agent, Bigshare Services Private Limited at Office No
562, 6" floor, Pinnacle Business Park, Next to Ahura Centre,
Mahakali Caves Road, Andheri (East), Mumbai - 400093,
Tel. 022 - 62628200, E-mail id: investor@bigshareonline.com
For Marksans Pharma Limited
Sdf-
Harshavardhan Panigrahi
Company Secretary

Place: Mumbai
Date : 1% August, 2022

Tele : 7573022016/7622002203

L] L] L] [ ]
Rapicut Carbides Limited
Regd. office : 119, GIDC Industrial Area, Ankleshwar - 393002 Gujarat
CIN : L28910GJ1977PLC002998
Email : investors@rapicutcarhides.com  Website : www.rapicutcarbides.com
EXTRACT OF UNAUDITED FINANCIAL RESULTS
FOR THE FIRST QUARTER ENDED 30TH JUNE, 2022

(Rs in Lakhs)

Particulars

Quarter ended
30-06-2022 30-06-2021
(Unaudited) (Unaudited)

Year ended
31-03-2022
(Audited)

. Total income from operations

606.94 764 3613.64

. Net Profit(+)/Loss(-) for the period

(before Tax, Exceptional and/or Extraordinary items)

27.62 (63.85)

. Net Profit(+)/Loss(-) for the period

before Tax (after Exceptional and/or Extraordinary items)

27.62 (63.85)

. Net Profit(+)/ (Loss) (-) for the period

after Tax (after Exceptional and/or Extraordinary items)

27.62 (105.56)

. Total Comprehensive income for the period

other Comprehensive Income (after tax)

(Comprising Profit/(Loss) for the period (after tax) &

27.62 (106.71)

. Equity Share Capital

937.12 937.12

Audited Balance Sheet of the previous year.

. Reserves (excluding Revaluation Reserve) as shown in the

1708.90

8. Earnings Per Share (of Rs.10/- each)
(for continuing & discontinued operations)
(a) Basic:
(b) Diluted:

0.51 (0.50)
0.51 (0.50)

NOTES:-

Regulation

Place : Ankleshwar
Date : August 01, 2022

1. The above is an extract of the detailed format of Unaudited Financial Results filed with the Stock Exchange under
33 of the SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015. The Full format of the
Quarterly unaudited Financial Results are available on the below mentioned websites :-

Company’s Website : hitp://www.rapicutcarbides.com/finance.htm, BSE Limited: www.bseindia.com

The Financial Results for the Quarter ended on 30th June, 2022, have been reviewed by the Statutory Auditors as required
under Regulation 33 of the SEBI (Listing Qbligations and Disclosure Requirements) Regulations, 2015.

The Company has only one reportable primary business segment as per Ind AS 108 i.e. Tungsten & Tungsten Carbide Products.
Figures of previous year/period have been regrouped/rearranged wherever necessary to conform with current period classification.

For and on behalf of the Board of
RAPICUT CARBIDES LIMITED
Abhishek Gami
(Managing Director)
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Notice is hereby given that share
certificate No. 8  distinctive nos. 161
to 170 of flat no. 901 of Stone Arch
Co-Op Housing Society Ltd. Situated
at opp Rizvi College, Sherly Rajan
Road, Bandra (West), Mumbai-
400050 in the name Mrs. Neena
Antony has been reported lost/
Misplaced and an application has been
made by her to the society for issue of]
Duplicate Share Certificate . The
Society hereby invites claims or

Objections (in Writing) for issuance of]
Duplicate Share Certificate within the
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SATIT) srufires @, uftema sfor wam.
WHTUT YT AR : 90.08.%03¢

period of 14 days from the date of]
publication of this Notice if no claims
/Objections are Received during this
period the society shall be free to issue
duplicate share certificate
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Date:- 02/08/2022

Place :- Mumbai
For & on Behalf of

Stone Arch Co-op Hsg Society Ltd.

Tt fehma: . ¢,30,3%,000.00 ZUAS: B. §3,03,%00.00

(Hon. Secretary)
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PUBLIC NOTICE

Take Notice that, | am instructed by my Client,
to investigate the Title of, VASISHTHA-
DHARA CO-OPERATIVE HOUSING
SOCIETY LTD. a society registered under the
Maharashtra Co-operative Societies Act 1960
under registration No. BOM/HSG/ 3191 of|
1971 situated at bearing Plot Nos. 6 & 7, CTS
No.48A & 49A, at Chakravarti Ashok Road,
Kandivali-E, Mumbai- 400 101 in the
Registration Sub District of Bandra District
Bombay Suburban in Greater Bombay in
respect of the property described in the
Schedule hereunder written.
If any person or persons is/are having any
claim to or any interest in the said Property
described in the Schedule hereunder written
by way of sale, charge, exchange, gift, lease,
sub-lease, lien, tenancy, development
agreement, joint venture, inheritance or
otherwise whatsoever, should notify the same
in writing to the undersigned with supporting
documents, if any, within 14 (fourteen) days
from the date of publication hereof, failing
which it shall be presumed that the said
Society is absolutely entitled to the said
Property described in the Schedule hereunder
written and that the said Property is free from
all encumbrances and the matter of
investigation of title and transaction in respect
thereof shall be completed without having any
reference to such claim, if any, and the same
shall be considered as waived and it shall also
be concluded that any person/s in possession
of any documents relating to the said property
is holding the same unlawfully and without any
rights whatsoever.
All the piece or parcel of the land admeasuring
about 768.40 Square Meters, PlotNos.6&7,
CTS No.48A & 49A, at Chakravarti Ashok
Road, Kandivali-E, Mumbai- 400 101
Dated: 02/08/2022 Sd/-
Jay Vakil
(Advocate for the Developer )
Advocate High Court, Bombay
A-602, Shreepal Nagar, Satya Nagar,
Borivali-W, Mumbai- 400 092
Email- adv.jayvakil@gmail.com
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